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CENTRAL ADM 1N1STRAT i VE TR1BUNAL
PRiNOiPAL BENCH, NEW DELHI .

CP-122/2002 in
OA-3331/2001

New Delhi this the 6th day of March, 2002.

Hon'bIe Dr. A. VedavaIN, Member(J)
Hon'ble 3h. Govindan S. Tarnpi , MembertA>

Sh. Suresh Kumar,
S/o Sh. Roop Chand,
R/o 33/6, Akbar Road,
New DeIh i .

through Sh. S.K. Jha, Advocate)

L t. Cd r

Versus

An i I Rat here,

Directorate of Manpower Planning &
Rec r u i t men t (Publ icity Section)
Room No. 32, 'A' Wing,
Sena Bhawan,

New De1h i-11 .

Sh. Orn Prakash,
Petty Off i cer, ^ „
Directorate of Manpower Planning &
Recruitment (Publ icity Section)
Room No . 32 , A Wi tiy,
Sena Bhawan,

App i i can t

New DeIh i-11 .
Respondents

ORDER (ORAL)

Hon'ble Dr. A. VedavaI I i , Member(J)

/vv/

Heard.

Learned counsel for the petitioner seeks

permisf\on to withdraw CP-122/2002. Permission granted.
Accord i r\^ly, CP is dismissed as wi thdrawn.

'(Govj/ndi^n S. Tampi)
MeiTiber (A.

(Dr. A. Vedava1 I i)
Member(J)


